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CENTRAL ADMINISTRATIVE TRIBUNAL |
AHMEODABAD BENCH
O.AQNO. 41 of 1% £3
DATE OF DEC'S‘ON 20th L»?er*l);_
himstlal G,Jnashi Petitioner
Mr, K,C.shatt . Advocate for the Petitioner s[]
Versus
Unisn of India & QOthers Respondent
Mr, Akil Kareshi Advocate for the Respondent (s
CORAM
The Hon'ble Mr. K, Bamams ?,‘:L“'::l’;';', Memizer \/
The Hon'ble Mr. A.K,Mishra, Memier(J)
JUDGMENT

1, Whether Reporters of Local papers may be allowed to see the Judgment ?
2, To be referred to the Reporter or not ?
g, Whether their Lerdships wish to see the fair copy of the Judgment ? o

4, Whether it needs to bes circulated to other Benches of the Tribunal ?




s

Himatlal G Jweki
“Ulks :ootna”*

Manek Chowk
Porkanaar- 360 375, Asmlicant

- Advacates; Mr.K.C. shatt-

Versus
1, The Union 2f India thresugh

The LDirectar General
De s rtment “f »25tS

¥

Ministry of Communicatl o

Dak mhavan, sansad Marg
New Le2lhi-110 001.

2. The Chief fostmaster Genersl
Gujarat Circle
Ahmedakad- 380 CC1.

3. The Fostmaster General
»3jkot Region
RC*J)\"_)U—' 33U C/bl.

4, The Sugdt,of Fost offices,
sarkandar Dn,, #orf andar- 38C575., Res»ondents

Acvocate

er

Mr, axil Kareshi-

JULGEMEN &
N

DANo, 41 »f 1%%3

ated Zufk Decemker, 193s

Yor Hon'Lle Mr, A,K. Mishre, Memker (J):

The arrzlicant Mr, iHimatlal G.Jdoshi, 3,2 M,
Manek Chowk, Porsandar has filed thés application
with the prayer that respondents ke directed to
e arplicant far iiennial Cadre Review
sromstion, (in shert »,C,R, pramoti on) and place him

srade of k,1¢00-2680, He has further

sravad thot the reszondents ke J{irected te show the

issued ky Superintendent of Zast Offices Porsandar

Livisi-»n at the roper slace,




2. Notice »f this apslicaztisn was Jiven to the
res sondents who have jiven thelr written reply,It is
stated ky the reszonédents that the aprlicant was
cons iderad for L,C,R, promotion kut was net feund
to have rendered satisfactory sarvice and therefore

was noat given zremotien, The agzmnlicstiosn deserves

>inder the azzlicant has denied the

| e e X sl . N B, P 5 - = b} " 3 & s 0, O
allegatins »f the res;uncents and stated that the

wha were adversely placed in terms of service rendered

4, wa have hesrd the leamed counsel fer moth the
arties and have gcne through the recerd,

iy It was arjued Ly the leamed acdvocate far the
»licant that on one handé demriment €id net find him
suitakle for grant of L.C,R., promotien while 'on the
ether hand de srtment allowed the agplicant te cross
Efficiency s»3r. If he was eligikle to cress the B, .,
why he has Leen refuseC B.C.R., sromotion? Taws the
resgzondents did net aggreciate the service records of
the applicant okjectively, Rz He cited follewing
rulings in supwort of his arguments:-

(1) 0,A.W5,378/%2 C.T,Prawhakar 2o V/s, @r,
surerintendent Post Offices decided Ly

N o 2
C,aa, 1T, L;/Mfl,\u;;.

A, T, R 1%%2(1) CAT Zomkay- 3,K.Mallik
V/s. Unian of India & Others,

D On the »ther hand, the learned counsel f£or the

res+= ndents has arjued that under L,C,R, zramatisn scheme
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which came effect frem 1. 10 1, it was
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to ke seen hy the demartment whether the a 31 nt
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renderec satisfactsry service departrent.,
He has further argued that service record as it stoasd

4
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»n the dav of consicderstion was te ke looked inte and

-

if sy that recoyrd it asseared that applicant haé not

1 |
rendereé satisfactery service applicant caulé net

v

re siven sromotion under »,C.R, Scheme, lie has further

)

ar-ued that record 2f the apnrlicant's first 2& years
~F the service was not the only record which was

on consideration »f the
«nlicant when the record »f scrvice upte the year
19%€1 was looked ints it was found that the @pelicant

had sufferred r»unishment of twe censures and stoprage

»f yrade increments twice, Thus it cannot k= salid

that the aszzlicant rendered satisfactory service,
75 we have consilered the rival arguments,

when the agplicant says te have

comuleted 2& years of service the apzrlicant had nat
earned any adverse entries. sut it is not correct
to say that at the time of considerstien, service

record only uste 1%84 i,e, when the applicant cempleted
2¢ years »f service w=s only to ke looked inte. &fter

tg4, the e»licant had sufferred punishments ané

fate of concideratien for premetien
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e was founé to have rendered

o E o )
nder »,C, R, sScheme

-
»-

Lnsatisfrctory service as mer the assessment of the
concerned committee, Therefore he was rightly net

iven premotien under L,C.R, 3cheme, The| rulings

i

cited Ly the leamed advocate for the applicent are
not @pnlicekle in the instant case secause of
cifferent facts and circumstances,

. Criteria for giving ﬁrmmati@n under #.C.R,

3cheme may e Ciffzrent than allowing the applicant

¥ e gfie
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allowing him te ceos3 E &, for securing E.C.R,

sromot isn,
Y. In our owiniosn, the applicant has not made
order sf the respeondents

out a case for quashing the
Prayer in this respect

2
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< e

S, 92 Annexure A-4,
Consequently the app

~ & -
LiCde

dated 2

deserves ts se rejec

v Ml/
(A . K.Mishra) (K. Ramamoaosrthy)
Member (J) Memker (A)

pmr



CENTRAL ARMINISTRATIVE TRIBUNAL
i . AHMEDABAD BENCH
Application No. S ALY I/C?.5

Transfer Application No.

w

CERTIFICATE

Certifijed that no further action is required to be taken and

the case is fit for consignment to the Record Room (Decided) .

Dated 3 51((?L.3-6

Countersign s |Crdliorts™
/T 119 3 Signéture of the Dealing
4 Assistant

Section Officer.
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